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SHRI DINEN BHATTACHARY-
YA (Serampore): Sir, T would like to
know from the Minister as to what
will happen to those who have been
dismissed during the Emergency. He
must come forward with some expla-
nation.

11.29 hrs.

STATEMENT RE DERAILMENT OF
MANGALORE-MADRAS EXPRESS
AT SEVUR RAILWAY STATION

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
Sir, T beg to lay on the Table state-
ment regarding derailment of 28 Up
Mangalore-Madras Express at Savur
station of Southern Railway on

30-3-1971.

Statement

I rgret very much to inform this
House that at about 12.50 hrs. on
30-3-1977, while No. 28 Up Manga-
lore-Madras Express, with a load of
16 coaches and hauled by a diesel en-
gine, was running through Sevur sta-
tion on Katpadi-Arkonam broad
gague double line section on Madras
division of Southern Railway, 9 coa-
ches marshalleq 5th to 13th from the
train engine derailed, of which six.
coaches capsized. The Up line was
obstructed but the Down line remain-
ed free for through traffic.
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As a result of the accident, 6 per-
sons are reported to have been killed,
17 wustained grievous injuries and
another 33 received minor injuries so
far. On receipt of information about
the accident, Assistant Medical Offi-
cer, Katpadi proceeded to the site im-
mediately. Medical Relief Trains from
Madras and Jolarpettai and road am-
bulances were rushed to the uwite. Ge-
neral Manager and Chief Medical
Officer, Southern Railway accompani-
ed by other Heads of Departments,
Divisional Superintendent, Madras
and other Divisional Officers rushed
to the site by road to supervise relief
and rescue operations. All the injured
persong were taken to Vellore by
road ambulances and admitted in
Mission Hospital and the Govern-
ment Hospital. Ex-gratia payment to
the next of kin of the dead and to
the injured has been arranged.

Additional Member Mechanical,
Railway Board has proceeded to the
site of accident by air.

The Additional Commissioner of
Railway Safety is likely to commence
his statutory inquiry into this acci-
dent on 1-4-1977.

———

11.30 hrs.

MATTER UNDER RULE 377

REPORTS THAT JUNE, 1975 Procra-
MATION OF EMERGENCY WAS ISSUED
wiTHOUT COUNCIL OF MINISTERS' ADVICE.

SHRI SHYAMANANDAN MISHRA
(Begusarai): Mr .Speaker, gir, under
Rule 377 T rise to draw the attention
of the House to a matter of great

constitutiona] andg political impor-
tance.
The internal Emergency which

was imposed on the country in June,
1975 ended a few days back after the
Election. During this Emergency the
country went through the darkest
night of repression after indepen-
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dence. Earlier, it was reported in the
papers that the Presidential Proclama-
tion on Emergency came without the
aid and advice of the Council of Mi-
nisters and if at all there was any
reference to it in the Cabinet, it was
ex-post-facto, This matter was also
agitated in the courts. The present
Defence Minister after his resigna-
tion from the Cabinet of Mrs. Gandhi
confirmed this substantially in his
Press statement whep he said that the
Cabinet was merely informed of it
after the decision to impose emer-
gency was taken. I quote from ‘The
Deccan Herald’ dated the 4th Febru-
ary 1977:

“Cabinet wasn’t
Emergency: Ram”

consulted on

Mr. Jagjivan Ram, who resign-
ed from the Union Cabinet and the
Congress Party yesterday, told news-
men today that Cabinet was not con-
sulted gbout the declaration of Emer-
gency in June, 1975, or the dissolution
of the Lok Sabha and the holding of
elections this year but was merely in-
formed of the decisions by the Prime
Minister, Mrs. Indira Gandhi.

If this was so, it was a clear vi91a-
tion of Article 74(1) of the Constitu-
tion which says:

“There shall be a Council of Mi-
nisters with the Prime Minister at
the head to aid and advice the Pre-
sident, who shall in the exercise of

his functions, act in accordance

with such advice.”

As the present Government, ‘is
committed through itg Election Mani-
festo to taking such steps as would
prevent the repetition of such a tra-
gedy in future, it is necessary and
appropriate that the Government
place full facts in this regard before
the House in its very first sitting.



